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Sub.: Standing Cclendal for disposal of disciplinary pioceedlngs anC

complai;ts against officials of Subo!'Cinate Courts'

Inrnodit-icatioflofearliercircularNo.os/P'I./2015dt.22.08'2015,aii
the c,;it ct & seerions ludges are ,: i3r:ined upon. that repf(::;e ntations/

iir.ip'i"i"v piocez.:,lings of tni officials oi ff'e Subordiniie Couits should be

J"oiuo *itl'iin r."asonible time and t't th': nrost within tr'rre limit prescribeo

as under :-
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1

l-

1

frlatter

Repre:rentations of -itlfl
Silbord inate Courts

Departmental Enquiry under ruie 17 CCA

I:rsui.)nce of stater ieni -,1 allegatioils /
char(Je sll-let

Suomission
defence.

Final order ir. departmental
proceeding under Rule 17 RCS (C(lA)
iiules, 1958 after personal hearing'

Final order in departrri? ntal
pioceeding under Ri-,le ,.5 :lCS (aCA)
Rrr: -,r, ,ntt aftgr l'-:rsonal hearing or
app(,intment of En..l,-,,ry Ufficei'.

Comp.etior oF d€ partmental €;,,idence.

Memb?r:i of Three mor)ths.

Time i:it.,.'t for disPosal

L moni:1:i after pers tnal
Or i.,'rpoiotilent of Ent uiry

]9epar?:nentaZ EnquirY under rt.l ',!6 CCA

Iss..rarrce of 3tatemti't ot allega':iir'ls 3{

clia r9es.

Submission of reply / statemer.t of
defenc..

Within 2 monll::i ( | final decisir.l , on
preliminat';r relji.)r i o!' tr"' orde,' of
appointmr.-l' of J.quirY Officer as

Within 2 mc .ths '.f submii:rio I of
reply/ statemerll of clelence.

Within o,-.e montir cf final de,.:;ion
on prelin'rnary repoii. or tr;e orll':'r of
appointrirc:rt of Inq.riry Of{.cer, as
the case m; v be.

Within one nr:; ih of appointmer t of
Inq uiry Officer ,

Within -:: C.a,,,:, of submissior of
reply/ st:, i'--'nilnt r.i defence.
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the CaSe ma\ ,)e.

of replv / staternent of Within 2 moni."..' of appointnrsr t of
Inquiry Officer.
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Within
hearing
Officer.t---

,) Conlpletion of defenr.e evide'.' .'

Final hearing anC submission of i,'t.1.!iry
P.ePn;1.

Decision on I'rqu,ry ?eport by rire
I-aiscipr inary Au horitv.

Within 2 month:. ,fter ..1mpleti( n of
defence evidi,nce.

Within 45 day5 of def!i-rce evider,ce

Within 45 days of receipt of the
Inquir) Report.

Within .)5 days ot dccision on
Inquiry R eoort.

BY ORLiS

Finai orCer in the oep;:rrnentai ;nquriy
aftef i'rerscna ! hearing.
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